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[Shri P. C. Sethi] 

Rent Allowance without production of 
actual payment or Icnt. Acoordioaly, in 
effect, the pay ceiling has come' down to 
Rs. 390/-of basic pay (I.e, pay exclusive of 
Dearness Pay), and employees in the basic 
pay ranle above Rs. 390/-and upto Rs. SOO/-
p.m. are now required to produce receipts of 
actual payment of rent before claiminl 
house rent allowance. Government havc 
received numerous representations from 
indiViduals, employees' unions, and Members 
of Parliament tor restoring the stalu, 9110 
allti by raisina this pay limit from Rs. SOD/-
to Rs. 620/· p.m, inclusive of Dearness 
Pay (1./1, from Rs. 390/- to Rs. SOO/-p.m. 
of balic pay) on the groundl that :-

(a) landlords are reluctant to luue rent 
receipts as a pre-condition of 
tenancy; 

(b) it is not possible to obtain receipts 
from landlords where employees 
live as sub· tenants or as paying 
lIuests with their relatives and 
friends ; and 

(c) as the employees cannot produce 
rent receipts, they have, in effect, 
been deprived of House Rent 
Allowance which has resulted in a 
drop in their emoluments. 

There should ordinarily be no objec-
tion to relating house rent allowan.:e to the 
rent actually paid as it is in the nature of a 
subsidy. However, in view of the concern 
which the Hon. Members have shown in 
the matter through questions asked by them 
in Parliament. and tbe num.rOUI representa-
tions and letters which they have addressed 
to Government on behalf of Central Govern· 
ment employees, GoverDlIlfnt have reviewed 
the matter and it has been decided to raise 
the pay ceiling for the admissibility of house 
rent allowance to Central Government 
employees without production of rent 
receipts, from R$. SOO/-to Rs. 620/-(inclu-
sive of Dearness Pay) with effect from 
1.2.19b9. 
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PERSONAL EXPLANATION BY 
MEMBERS 
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MR. SPEAKER: I am not Iloing to 

allow. It will not be put on rec<.lrd. Nothinll 
will go on record. 

SHRI M. R. MASANI (Rajkot): Sir, 
~ s r a  when a calling attention notice 
relating to the alieged embezzlement in an 
Indian bank in London was before the 
House, Mr. Kllnwar Lal Gupta stated that 
a letter h,.d been received by Mr. George 
Fernandes from a person in London whose 
name has not been diSClosed, in the course 
of which that person hid mentioned that he 
had earlier also written to Mr P. N. 
Haksar, Mr. H. V. Kamath and myself in 
rCllard to this malter. 

SHRI KANWAR LAL GUPTA: Not 
H. V. Kamath and M. R. Masani but only 
Kamath and Ma,ani. 

SHRI M. R. MASAN!: As I was not 
present in the House a t that time, I want to 
say that I have received DO letter in this 
connection at any time of this nature and I 
know nothing about this mailer. 
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SHRI JYOTIRMOY BASU (Diamond 
Harbour): Under rule 357 I state the 
following: 

On 14.5.19"10 wbile tbe short notice quos· 
lion was before the HoUle, which you 
had rilhtly described as a counter debate 
on the supply of substandard dal by· a 
private firm or Delhi, Mr. S. K. Tapuriah 
had made tbe foUowinll obaorvations : 

"we will not hetHate to expose tbeto 
trade union leaders, and how tbey flnt 
incite tbe workers and then tate under-
the-table moocy from the employers .. 

(/IItlt,upllons) We will not hesitate to 
tell the JlOIISC how Shri J)otirmoy Basu 
lives better than anybody else in thIa 
House .. we will not also he.ltate to tell 
the House how Mr. Jyoti Basu accepted 
an aircondltioned car as a weddina 
dowry .... (Int.rruptlon)"-

when he lot merded there were no aircondl-
tioned cars-

"and how Shri Shashi Bhushan 
Bajpai lost his little finger .. ". 

What has been said above is wholly false 
and malicious. 

There again at least some aoctions of the 
press have misquot.:d my name in place of 
Shri Jyoli Basu, and I shall ~  them to 
correcl this on this occasion. 
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MATTERS UNDER RULE 377 

MR. SPEAKER 
Mukerjee. 

Shrimatl Shards 

SHRI NAMBIAR l Tiruchlrappalli) : 
Sir, I want to raise the matter about the 
sub· standard supply of dal (Interruption) 

SHRI KANWAR LAL GUPTA (Deihl 
Sadal): Si" either expunlC! it ... (lnt.rruptlon) 

MR. SPEAKER: This matter will DOt 
raised loday. I will see 10 it iater on. 

SHRI NAMBIAR : The DCJtI _Ion I. 
two months away. 

SHRIMATI SHARDA MUKBlUBB 
(Ratnaairi) : Mr. Speaker, Sir, on tbe 12th 
May wbile replyinl 10 the debate on the 
aircrash of the Chief Test Pilot of the 
Hinduslan Aircraft Limited, the Defence 
Minister, Sardar Swaran Slnab, dJd not 
concede 10 the leneral demand of the House 
for a frosh non .departmental illQulry COID-
mlttee. At that time a number of Memben 
had expressed doubt about the flndl. of 
the Inquiry committee whlc:b had beea 
IDitituted by Governlllllli. The Minllter had 
,aid then:-

.' I ha ve already liveD tile tnforlllBtion 


